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ot L IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
R % PRINCIPAL BENCH: NEW DELHI

it

OA 2600/97(MA 2603/97)
with 0A-1585/97
OR 2552/97

New Delhi this the 21ST day of May, 1998.

Hon'ble Smt.Lakshmi Swaminathan, Member(J)
Hon'ble Shri K.Muthukumar, Member(A)

OA 2600/97

1.Dr.Susmita Aich,
W/0 Dr.R.L.Aich,
D—3l,Govt.Qtrs.,Devnagar,New Delhi-5

2.Dr.Sujata Senapati,
W/0 Dr.T.K.Jena,
K/60-C, Seikh Sarai,
Phase-II,New Delhi-17.

3.Dr.Reeta Mongia,
W/0 Dr. Jatinder Mongia,
336, GH-14,Paschim Vihar,
New Delhi-110063.

4.Dr.Veena Chellani, .
W/0 Dr.Mukesh Chellani,
DG-1I1,161-C,
Vikaspuri, New Delhi.

5.Dr.Birendra Kumar Jha,
. 8/0 Mr.Nunu Jha,
E-158,Nanakpura, New Delhi-21.

6.Dr.Leela Kunhiraman,

D/0 Mr.M.Kunhiraman,
91 N,Sector-IV,Baba Kharak Singh
* Marg, New Delhi-].

7.Dr.Ravindra Nath Kapoor,
‘8/0 late Shri Hans Raj Kapoor,
4A/33, o014 Rajinder Nagar,
New Delhi-60. .

8.Dr.Himani Majumdar - S ; /
W/0 Mr.P.K.Majumdar,
Flat No.7,Block-R,

Andrewsganj Exten., e
‘New Delhi.

9.Dr.Sucheta 'ripathy, -
W/0 Dr.vini  Samal, ' <
11 A, Na-~ a Apartment,Plot 14, '
I.P.Exte: . n, Delhi-92,

10.Dr.Ranjana Kumari, ,
W/0 Mr.Shubhendu Kumar,
A-51,Pandara Raod, New Delhi-1

(a11 working as Medical Officers in DHS,
NCT of Delhi)

.-Applicants

(By Advocate Shri K.N.R. Pillai)

Vs

l.Govt.of NCT of Delhi
through the Secretary, . "
Medical, 5,Shamnath Marg,Delhi-54,"

Yo



2.Director of Heath Services,
Delhi, E-Block,Saraswati Bhawan,

oy

Connaught PLace, Ney: Dalﬁl.,ih-,

R

/ {By Advocate Shri Rajlnder Pandlta)' o _ -
| @ OA 1585/97 B _

;;..Re=4cnﬁents

l.Dr.Grijesh Kumar,
S/0 shri L.C.Goyal,
R/0°67-A,XKundan Nagar G
P.O.Laxmi Nagar,Delhi-92 S P S
.~ 2.Dr(Mrs)Junu Kumari Das, : ‘
" W/0 Shri Nawal Kishore

R/0 S81/25,Gali Nol4, :
Nai Basti, Anand Parbat,New Delhi.

3.Dr.(Mrs) Archna Robinson,
W/0 Dr.Dhinoy Robinson,
R/0 C-72,Inder Puri, l:oszwas0
New Delhi-12.

‘4.Dr.Lalit Kumar Chauﬁan, : ,
‘ S/0 Sh.S.R.Chauhan o
R/0 €+419;Gokul Puri,

Delhi-94.

5.Dr.Amit Kumar Mondal,
S/0 SH.Atul Krishna Mor.dal,
R/0 E-204,Plot No. 25,8araswati Kunj,.
Patparganj, Delhi-92. R

6.Dr. Rajender Kr. Chopra, s e b e el
S/0 Late Shri Dina Nath .Chopra, ... .. . TR P VY B L
E/0 385,AGCR Enclave, &7~ 5w osrmo . T
Delhi. '

7.Dr. (Mrs)Swagata Blswas,éinﬁ,, w et oem

W/0 Shri Biswarup Bisvas, = . “
R/0 385 Mldred _Lahe; LNJP Hos"pi-'tal, _
New Delhl' o T I NI SO S L PO PO
‘8 Dr.Sukhvinder Kaur, e e
€ STESL D70 'SH. SarwanSihgh Mann ¢ 1 Suonve a0t
' R/0 A-17,014d Govind Pura, SRR mae aee i

CEL e ParWanaTRoad, Delhi-51 ¢

Ceaihet. e avband. Gon,-. pEiowslinio o esiwy oy omw s Tsog
D/0 late Sh.p. N.Gon,
R/0 56-A,Pocket-B,Ya: i N@ge.Ty 220w L e nicasin e

New De1h1 64. : ..Appllcants
- :(By Advocate Shr1 K N R‘Plllal) e o
SR _i.r, E;O‘&tko% elh;l_ ) RS i A

L7 ~Th gh t* Secretary.Med cal,; :aié;; ek ST
1 5, Sham Nath Narg, Delhl 54'“

_ 2 The Dlrectorate of Health Serv1ces, Delh1

iraniic E-Rlock,. saraswa-ichawan,.mn_g ATl
Connaugh* Place,

et New Pelhi.. - .-

)%? i t




e T

(¥
.

3.Fﬁisa of Ir ‘'ia

-gh the !ecretary,:. ...
tinistry of =zalth & Family. Weifaze,

07 Bhawan  New Delhl. . .Respondents

o .,,-" . e e
P~ 1

(By Advocate Shri Rajlnder Pandlta)

Vs

' OA 2552/97

2 The Ditéctor of Health' Serv1ces

1.Dr.Radha Dubey,
W/0 Shri Sandip ‘Kumar
R/0 DI/39,Ravindra Nagar,
New Delhi-3.

2.Dr-Renu Jain A A i _! ’_4.:‘-1‘, AR
D/0 Sh.S.K.Jain, T
R/0 D-34,Sector 36, gl
Noida-201301 s

3.Dr.Anjali Chattopadhyaya Goswaml,ﬁ_m“ﬁ
W/0 Dr.Utpal Goswami,
R/0 67, Delhi Administration Flats,-ﬁ,
Greater Kailash-~1, '
New Delhi-48,

(By Advocate Shri K.N.R.Pillay)

SNl
3
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1.Govt.of NCT of Delhi, LRSI
Through the Secretary, Medlcal, :
5,Sham Nath Marg, Delhi-54. . .zvceods. -

E-Block, Saraswati Bhavan,
Connaught Place, New Delhi.

(By Advocate sh, Rajinder 3and1
O R

With the consent of the learned counseLw_or thc partizs

the three OAs 2600/97, 1585/97 and 2552/9/ aie.taken up togather

for hearing as they raise 81milar 1ssues, an& ar& }é%rdingly

-,.\

being dlsposed of by this ctamsh d?dhr. ~~5“§T>V

~

5;“’. For the sake of convenlﬁnce, Lhe f cts 1n OA 2600/97
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have been referred to. The appilvants were appownted as Hedical

GFf1cers on Ptract bas S, w1th a consollda d salary of

¢1¢&¢@£ =)
Rs. 6000/- for a perlod of; oru year. By Virde of: “ue’T unzl's
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1nter1m order datbd 2 12 1997 by whlbh the :ebcondﬂn;s wvere
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directed to malncaln staus »quo,Aﬁserv1ceé*‘bF the ap)llcants

. have been contlnued as no replacementhakbeen mcéae by regular

the
appointees. Shri Plllai,learned counsel for/appllcants submits

that the applicants in the aforesaid OAs are continuing in
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service till date. He relies on the judgment of the Tribunal

in. the - case..of; (Dr.id. P<Palia’~and - Others” Vs. Govi.of NCT of

- syaen i fg.,
: =i Delthi. g © othérs(OA 2564/97 w1th, .co nected OAs) decid . on
i 1

Doy ‘ PR e

gl 4. 1998 and prays' fcr slmllar rellefs, namely, that the

.-'appllcants should be granted the ‘same” pay scale and allowances

and other serv1ce beneflts .as,. are.adm1s51bl€‘to Medical Officers

A seen "3 j ’f"S

Jh who are app01nted onr’regular ba51s, dlscount any artificial

breaksin-service; continue them' in~ serv1ce t111 the app01ntment

.t
RV

.of other Medical Offlcers "oRn- “regular basis “in accordance.

with the relevant rules) and consideration for ‘age relaxation

T EA

to the extent of their ad hoc services. . e VRN

28

-

( 3. We have considered the reply filed ‘by the respondents

and have also heard Shri Rajinder Pandlta,A.learned"counsel'

{ ‘,,f )" L4% T A ’_‘L;

for respé@dents.

ERV ot

4. The respondents do not seriously dispute the fact that
+ the facts and circumstances of the Present cases are “in all

fours with the facts in Dr.J.p. Palia 's case(Supra). Therefore,

in the c1rcumstances of the case and for the reasons given
in that Jjudgment, these applications, namely, o0as 2600/97,

1585/97 and 2552/97 are allowed with the following directions:

a) The respondents shall grant the applicants the
same pay scale and allowances and other service
benefits; like, 1leave, increment on completion
of one year and other ‘benefits of service conditions/
as are admissible to Medlcal Officers who are

appointed on regular basis in the corresponding
pay scales.

b) The artificial break of one or two days in service,
if any, during the contract period, shall be
ignored and they shall be deemed to have continued
in service from the date of their first appointment
till regular appointments are made by the responden-ts
in accordance with the relevant rules/instructions.

In . the circumstances of the case, respondents
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2552/97 also.
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shalldalso copsmder}glvrng ‘agdt ‘relaxatio

appllcants in accordance w:Lth the

:,!>’

are candlda

ﬁrules,

if they
tes before the UPSC for regular :appointment,
con kO theT eXkEént’ ‘of ° the number of years of service
e e they have rendered ‘on contract/ ad hoc ba51s.

i The' abover dlrectlons ishall be 1mp1emented within
three months from:

we . . three months _,.,ggthemOdtewof:receipt'6f a copy

of this order. : : :
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.No order as to costs., .. .::%% IR R

.Let .a copy" 6f ‘this order be
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